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ACT No. XVII or 18§91.

“Passed BY THE GoverNor GENgralL oF Inoii 1y Counerr.

(Received the assent of the Governor General on the 20tk
Aungust, 1891.)

An Act to amend the ‘Indian Merchant Shlp-
ping Act, 1880.

HEREAS it is expedient to amend and add to
the provisions of the Indian Merchant Shipping
V11 of 1880, Act, 1880 (hereinafter called the said Act), respecting
‘ unseaworthy and unsafe ships; Itis hereby enacted as

follows :—
1. (1) This Act may be called the Deck and Load gy, e
Lmes Act, 1891 : and . cofmences

mont,

= (2) Tt shall come into force 6n the first day of
September, 1891.

2. To'section & of the said Act the followmo shall aqdition to

‘be added, namely :— section 3,

Act VII,
«Mhe Local Governmient, Wlth the previous sanc- 1880,

tion of the Governor General in Council, may from -
time to time, by notifieation in the local official
Gazette, exclude from, or bring again within, the
operation of this Chapter or any palt thereof, subject
to such modifications thereof (if any) as may be spe-
cified in the notification, any Native craft not square-

rigged.”
3. To section 4 of the said Aet the followmo‘ shall ..
‘be added, namely :— Addition to

~ «< Amidships* means the middle of the length of llaé-govu,
the load water-line as measured from the fore 51de of
the stem to the aft side of the stern.post.”

4. Tor sections 83 to 43, both ineclusive, of the Substitxig_i_gn
said
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said Act the following sections shall be substituted,
namely : — _ ‘
¢ Deck and Load-lines.
«33. (1) Every British Indian ship shall he per-
manently and conspicuously marked outside with

“lines of not less than twelve inches in length and one

Marking of
load-lines

in case of
vessels which
are not coast-
ing-vessels.

Statement in
application
to Custowms.

inch in breadth painted longitudinally on each side
amidships, or as near thereto as practicable, and in-

dicating the position of each deck which is above
water.

(2) The upper edge of each of these lines shall be

level with the upper side of the deck- plank next the

waterway at the place of marking.

(3) The line shall be white or yellow on a dark
ground, or black on a light ground.

“84. (1) The master of every British ship not
being a coasting-vessel within the meaning of the Sea
Customs Act, 1878, shall, before his ship is entered
outwards from any port in British India upon any
- voyage, or, if that is not practicable, as soon after as
may be, mark outside upon each of her sides amid-
ships, or as near thereto as practlc&ble, in white or
yellow on a dark ground, or in black on a light
ground, a circular disc twelve inches in diameter,

with a horizontal line eighteen inches in length drawn
through its centre. ‘

(2) The centre of the disc shall be placed at such
level below the deck-line marked under the provi-
sions of this Chapter or of the Merchant Shipping

,Act, 1876, as may be approved by the Local Govern-

ment, and shall indicate the maximum load-line in

‘perfectly smooth salt-water to which it shall be law-
ful to load the ship.

(8) When a ship has been marked as by this

section required, she shall be kept so marked until

she next returns to a port of discharge in British
India or arrives at a port in the United Kingdom.

“35. (I) Every person applymg for entry of any

such ship outwards shall insert, in the form of ap-

plication

VIII of

39&4
c. 80.
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plication made to the Customs-collector, fa statement

in writing of the distance in feet and inches between
the centre of such disc and the upper edge of each of.

the lines indicating the position of the ship’s decks

which is above such centre; and, if default be made.
in delivering this statement the Customs-collector.

may refuse to enter the ship outwards.

(2) A copy of this statement shall be entered in the.
agreement with the crew before it is signed by any

member of the crew, and no shipping-master shall
proceed with the engagement of a crew for any such
ship until this entry has been made.

(3) The master shall enter a copy of this state-
ment in the official log-book (if any).

“36. (1) 'T'he master of every British ship which
is a coasting-vessel within the meaning of the ‘Sea
Customs Act, 1878, shall, before proceeding to sea
from any port, mark outside upon each of her sides
amidships or as near thereto as practicable, in white
or yellow on a dark ground, or in black on a light
ground, a circular disc twelve inches in diameter,
with a horizontal line eighteen inches in length drawn

- through its centre,

(2) The centre of the disc shall be placed at such
level below the deck-line marked under the provisions

» of this Chapter or of the Merchant Shipping Act,

1876, as may be approved by the Local Government,
and shall indicate the maximum load-line in perfectly
smooth salt-water to which it shall be lawful to load
the ship.

(3) When a ship has been marked as requued by
this section, she shall be kept so marked until notlcc
has been given of an alteration.

“37. (1) The master of every such ship shall also
once in every twelve months, immediately before the
ship proceeds to sea, send or deliver to the Collector,
or other principal officer of Customs of such port as
the Local Government may, from time to time, ap-
point in this hehalf, a statement in writing of the

distance in feet and inches between the centre of the

dise
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disc and the upper edge of each of the lines indicating
the position of the ship’s decks which is above that
centre.

) The master, before the ship proceeds to sea
after any renewal or alteration of the disc, shall send

or deliver to the Collector or other principal officer of -

Customs aforesaid mnotice in writing of such renewal
or alteration, together with such statement in writing

as before mentloned of the distance hetween the‘

centre of the disc and-the upper edge of each of the
deck-lines,

(3) If default be made in sending or delivering
any notice or statement required by this section to be
sent or delivered, the master shall be liable to a fine
which may extend to one thousand rupees.

“88. The foregoing provisions of this Chapter

* with respect to deck and load-lines are subject to the

provisions of the two next following sections.
«“39. (1) The posmon of the discs mentioned in

ot

sections 84 and 86 respectively shall be fixed in

accordance with the tables framed by the Load-line
Committee appointed in the United Kingdom before
the passing of the Merchant Shipping Act, 1890,
subject to such allowance as may be necessary in con-
sequence of any difference between the position of the

53 Vict

deck-line marked under the provisions of this Chapter -

~or of the Merchant Shipping Act, 1876, and the posi-

tion of the line from which free-board is measured
under the said tables, and subject also to such modi-
fications, if any, of the tables and the application
thereot as may from time to time, with the previous
approval of the Governor General in Council, be
sanctioned by the Local Government.

" (2) The Local Government shall from time to
time appoint—

(a) a surveyor employed by Lloyd’s or by any
other society, corporation or association for
the survey or registry of shipping approved
by the Board of Trade under section 2 of
the Merchant Shipping Act, 1890, and

specially

39 & 4(
¢. 80,
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specially authorised in this behalf by Lloyd’s

or by such society, corporation or associa«

tion, as the case may be, or

(b) an officer specially selected by the Local Gov-
ernment for the purpose,

. to-approve and certify on its behalf from time to
time the position of any such disc as aforesaid, and
any alteration thereof,

and may, with the previous sanction of the Gov-
ernor General in Council, from time to time fix the
fees to be taken in respect of any such approval or
certificate.

(3) The Local Government may suspend or remove
from office any surveyor or officer so appointed.

40, (1) The Local Government, with the pre-
vious sanction of the Governor General in Council,
may from time to time make rules—

(@) determining the lines or marks to- be used in
‘connection with any such disc as aforesaid,
in order to indicate the maximum load-lince
under different cirecumstances and at differ-
ent seasons, and declaring that the provisions
of this Chapter are to have elfect as if any
such line were drawn thlou(ﬂl the centre of
the disc;

(b) -as to the mode in which the disc and the lines
or marks to be used in connection therewith
are to be marked or affixed on the ship,
whether by painting, cutting or otherwise ;

(e) as to the mode of application for, and form of,
certificates under this Chapter; and

(d) as to the entry of such certificates, and anyk

other prescribed particulars concerning the
draught of water and free-board of the ship,
in the official log (if any) of the ship, or
other publication thereof on board the ship,
and as to delivering copies of such entries,

(2) Rules

Rules.
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(2) Rules under clause (a) of sub-section (1) may,
with respect to any class or classes of ships,—

(¢) declare what shall be deemed to be seasons
of fair weather and seasons of foul
weather, respectively, for any of the
purposes of the rules, and |

(u) modify the tables referred to in sub-sec-
tion (I) of section 39.

(3) All rules intended to be made under this sec-
tion shall previously be published in draft in such
manner as may be prescribed by the Local Govern-
ment, and shall not be formally promulgated for
ninety days at the least after such publication, and
all such rules shall, while in force, have effect as if

_enacted by this Act.

“41. Any master of a ship who neglects to cause
his ship to be marked as by this Chapter required or
to keep her so marked, or who allows the ship to be
so loaded that when in perfectly smooth salt-water
the centre of the dise is submerged,

and any person who conceals, removes, alters, de-
faces or obliterates, or suffers any person under his
control to conceal, remove, alter, deface or obliterate,

any of the lines or marks prescribed by or under this

Chapter, except in the event of the particulars there-
by denoted being lawfully altered, or for the purpose
of escaping capture by an enemy,

shall be liable in respect of each such offence to a
fine which may extend to one thousand rupees.

“ 42. The master of any ship on which:any of the
marks or lines prescribed by or under this Chapter is
inaccurately placed so as to be likely to mislead, who
does not forthwith cause such inaccuracy to be cor-
rected, shall be liable to a fine which may extmd to
one thousand rupees.

“43. The provisions of this Chapter as to load-
lines shall not apply to ships coming from ports in
the United Kingdom and having such lines fixed,

marked and certified in accordance with the provi-
sions of the law for the time being there in force, or

to
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to ships registered in a British possession and having
such lines fixed, marked and certified in accordance

with the provisions of an enactment passed by the Le-
gislature of that possession, with respect to which en-
actment such a declaration as is mentioned in section
3 of the Merchant Shipping Act, 1890, has been made
by an Order of Her MaJesty in Councll and is for the
time being in force.”

5. To the said Act the following section shall be
added, namely :—

«“8p5. The provisions of this Act for tlie preven-
tion of the overloading and improper loading of
British ships shall apply to foreign ships also when in
ports of British India unless such foreign ships, if in
ports of the United Kingdom, would "be entitled to
the benefit of an Order of Her Majesty in Council
under section 4 of the Merchant Shipping Act,
1890.”
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